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In the Hon'ble High Court of Judicature at Allahabad

Sitting at Lucknow.

Writ PetitionNo. %3921 of 1982

’
+
v-l\
) ,1 q ///
-7 "~~~  8.P., Sharma ees Petitioner
{ _  d
o’ '//
- Vs.
Union of India eee Oppe. Party.
S 1 Application for dismissal of the
‘ writ petitione.
Thalt in view of the facts and
circumstances stated in the accompanying
\
| affidavit it is most respectfully prayed that
-

the above noted writ petition may be dismissed

as having become infructuous.

(S.C.Misra)
Advocate,

Counsel for the opp. Parties.

Tucknowe.

may 2§, 1984
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In the Hon'ble High/Court of Judicature at Allahabad,

Lucknow Bench, Lucknow.
' KWK

O S
/(%4Qﬁ/b 41)'5 7

&
' *’/’}}}‘ﬂj

C.M, Appln, No, \},~§C>i‘(w) of 1984,

“ A
Inre:
Writ Petition No.,3921 of 1482,
S.P.Sharma. -—— ——— Petitioner,
Yorous Applicant.

Union of India gnd others, Opp.Parties.

The petitioner respectfully begs to staté as

unders: -

That for ghe facts stated and reasons
disclosed in tﬁe accompanying affidavit, it is
respectfully pfayed that the opposite parties be
directed to pay the increment due and the dues
to the petitioner as is admissible on his crossing

the efficiency bar w.e.f. 1.4.1976 along with interest,

\ 4 N [ 7
Luck dated (/:%%ﬁgéggl—kid%d\
ucknow date M /////////,~—\
e

; ; . P o
mov.vﬁ\ 1984, gounsek4f6§ the petitioner-
. applicant,
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a person could be stopped at the E.B,

6. That there was nothing adverse in the work
and conduct of the petitioner who was before 1.4.76
holding charge of Income Tax Officer in a responsible

circle, Extract from the Office Manual regarding the

o

procedure laid down in C,.S.(C.C,A,) Rule 55-A etc, is
ﬂ‘ filed herewith as Annexure 2 to this petition.

7.That on the recommendations of the Third
Central Pay Commission the recommendations in regard
to crossing of E.B., as adopted by the Government
vide Department of Personnel and Administrative Reforms
Office Memo No., 29014/II1/75 dated 15.11.75 inter-alia
laying down that cases of Govermment servants for
crossing of E.B, had to be considered on the basis
of records of performance upto the date of the c¢rossing
4 - of E.B. ‘A true copy of the said Office Memo dt. 15.11.75 i
> N filed herewith as Annexure 3 to this petition,
&g%p// 8.That insistance of adherence to the time schedule

\?) £ fixed by Government in the Persomnel and Administrative

Reforms Department should be strictly followed and
v that the delay will mot be easily overlooked as laid

' down in further G,0, No, ESTB/E.Bar C.No..44/76/77/78
dated 22.8.1977ffﬁg’55vernment of India again emphasised
for consideration of the question of E.,B. atleast one
or two months in advance of the date on which the E,B.
of an officer falls due., A true copy of the G,0, dated
22,8,1977 is filed herewith as Annexure 4 to this
writ petition, Reference is invited to G.,0.dated

\\QQLMLAJd\/—Jl—- 27.6.77 (knmmxure mf page 2 of amnexure 4).
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2 In the Hon'ble High Court of Judicature at Allahabad

? 3%3 ﬂval$ﬂ**f3 Y /5

sitting at Lucknow, Lucknow,

Sri S .}) .Shﬂl‘rﬂa ese ce oo Peti'tioner

Versus
; Comméssioner of Income Tax and others.

A copy of the Department of Personnel and Adminsistrative
Reforms O.l.. No, 29014/2/75-Estt (4) dated 15-11-1975 received
from Government of India, Ministriz of Finance (Department of
Revenue & Insurance) New Delhi vide their letter F.lNo. 29012/1/7
Coord dated 26th December 1975 forwarded to all Heads of
Department and offices as in list No. 1

Subject: Efficiency Bar- Effective applications of -Recommrenda-
tion of the third c¢ entrel Pay Commission.,

ﬂ1 The Third Central Pay Commission have made the following
recommendation in regard to crossing of Lfficiency bBar by
Government Servants vide recommendation No, 37 of their Reporti-

* " There should be a more effective application of
efficiency bars then has done hither to . He asures
should be taken to ensure that crossing the efficiency
bar is no longer a routine matter and that those who
do not pull their weight are denied further increments",

Governments have since accepted the above recommendation of

jV the Third Central Pay Commission.,

g \ 2+« In order to ensure effective implementation of the

= aforesaid recommendation, the Third Central Pay Commiission
have indicated certain further steps in para 17 of Chapter 8
of their Report (Vol.I). These have been accepted by
Government and the following decessions have takensg-

(1) Cases of Government servants for crossing the Efficiency |
- Bar in a time scale of pay shall be concidered by a
Committee which shall be the same as the Departmental
Promotion Committee constituted for the purpose of
considering cases or confirmation of the Govermment
servants concerned, Where however, in a D.P. C, consitu~
ted for considering case of confimation,a member of the
Union Public Service Commission is associated, it shall
not be necessary to associate the member of the |
commission in the Committee forconsidering cases of *

: 5 P %
Government servants forcrossing oi the BEfficiency Sar.

:—_.
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In the Hon'ble High Court of Judicature at Allahabad. z

. R \D
/ sitting at Eucknow, Lucknow, \\
. |
Sri. S.P.Sharma bl & B W E B Petitioner
Versus

Commigssioner of Income Tax and others

Government of India .
Office of the Commissioner of Income-tax
Lucknow

Estab. /E.Bar Dated,Lucknow, the22nd 4Lug.1977
C.No hu/7o/77/78
To

All Assistant Commissioners of Income tax
Charge 1.T.0s,TR.Us ssstt Controller of
Estate Duty and Valuation Officer, in Lucknow

) Charge.
* | Sub, Efficiency Bar-Frocedure for consideraion
\ of cases -leed for avoiding delay.
4 Enclosed herewith please find a copy of the Board
Circular letter K.No. A.29011/31/77=-.g VI deted 27-6-1977.

The Board desires that the time schedule laid down in the

i
Department of Persomnel & Administrative Reforms Uffice
l Memorandum No. 29014/1/76 -Eatt (4) dated 18.10.76,endarsed
| vide thig office No. Estab/ E.B. C.llo. 405=-37E/46 dated 25,11.76
| / should be strictly followed and in cese where the proposals
]
} are not sent in time , reasons for delay should be given in
~ . ,
l B/ / y the letter forwarding the proposal.
| : \W sA(L+CsChatterjee)IlTO(HQ)
) d"‘-dlno
- for Comuissioner of Income tax.
-LtL.CAxllo‘\’.f .

l Lven no. of date
| Copy with copy of enclosure forwarded <to the
| Commissioner of Income=teax .5 Ashok Read, 4llhabad for informatio:

4

|
\
and necessary action. |
( E.C. Chatteriee)lTC(HA)

b o I"_‘ & namn

for Commigssioner of lIlncome tax
Lucknow. ‘

’ 1

'..2

TS TSN e




F.l0,A-29011/3%1/77=Ld VI
Government of india
Central Board of Direct Taxes.

New Delhi, the 27thJune 19

£11 Commissioners of Incone-tax /

Directors of Inspection/Director of Training.
IRS(DE) Staff College, Nagpur/Director

0 & M Services (Indome-tax) New Delhi/
0.S.Ds (Competant Authority),Delhi/Bombay/
Calcutta/ Madras.

Sub.: Efficiency Bar.Prodedure for consideration
of cases -Need for avoiding delay.

Sir,

I am directed to say that in the Department of personnel &
AJReOM. N0.29014/1/76=-Estt(L) dated the 18th October,1976 a
copy of which was sent to you (vide,Department of Revenue &
Banking ( Revenue Ving)'s endorsement No, A=29012/2/76 ~Coord.
dated 28.10.1976). a time schedule for submission of cases to
the committee consitituted for deciding the efficiency bar
cases., has been laid down, According to the time schedule,
the efficiency bar cases are to be considered one or two months
in advance of the date on which efficiency bar of an officer
falls due. It is, however, noticed that the instructions laid
down in the office memorandum under reference are sometimes Xxtm
not being followed by the Heads of the Departments under the
Board and in some cases proposals for crossing of efficiency bar
have been sent 1+3 years after the due date for crossing of the
bar. The DBoard desire that the time schedule laid down in the
Department of personnel & A.Rs aforesaid office memorandum dated
18.10.,1976 should Bo strictly followed and in cases where the
proposals are not sent in time, reasons for the delay should

be given in the letter forwarding the proposal.

Yours faithfully,

sde A.CeChovdhary under
- ) secC.
Central Board of Direct Taxes.

/Q(Q Carnee




N%) ]

le High Court of Judicature at Allahabad, Lucknow Bench, Lucknow,
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Annexure No, 5

o

/ In the Hon!
B Writ Petition No. of 1982, S.P.Sharma Vrs. Unionof India andothers.

ESTABLISHMENT - GAZETTED - CENTRAL SERVICES
EFFICIENCY BAR - CROSSING OF - CASES FOR
CONSIDERATION - FORWARDING OF -

Date of Scale of Pay Stage at DueDate for Whether to be consi-

Sl.No, Name and designationof
of the Gazetted Officer, Birth. which E,B. crossing E.B, dered for the 1st
is due to time or subseguent
be crossed. review.

1543+ 1929 Rs¢ 650=30=7 40=35~ Fs«810/- 1.4.1976 For the first time,

Te S.P. Sharma Income Tax O
1 Officer, Bara Banki 810=-EB=35=880=40
t 1000=EB=50=1200.
\ I T I T T o USRS A U U T T e —— G GNEE mme G ToNN  emES  Gemn  GesS SEme G D S Semw G SSeE Oees omse L T .. B

F,No.10(a)/76 Dated Barabanki: 27.12.1976

L

& T T G P T % < K I ) : ™ 2 n s
of Incometax, Lucknow, in compliance with his Estalb/E.Bar/C-

No., 44/76/76=77 dated 10.12.76. .
L ]

~ Sd. S.P.”harma
; t Income Tax Officer,
7 < Barabanki.,

®

T

tted to the Inspecting Asstt.Commissioner of Incometax.

o

7
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n the Hon'ble High court or Judicature at Allahabad

sitting at Lucknow, Lucknow,

Sri S.P.,Shama - -~
‘ee o JeTltioner
Versus
Comn

ilssioner of Income Tax and others

ANNEXURE A
Government of India

Office of the Commissioner of Incometax
Lucknow . '

ORDER
Dated 28,9,77

EsEablishment-?entral Services-Gazetted
I.l.Q. Class II-Efficiency bar-Crossing of
Permission regarding.

L LR ]

No. .+ 95 on the recommendation of the Committee constituted
in pursuance of Department of Personnel and Administrative
Reforms O.l.No, 2901402075/Estt.(4£) dated 15.11.75 the under
mentioned I.T.0s Class II are_hereby allowed to cross the
Efficiency Bar at the stage aﬁd with effect from the dates

mentioned agaisnt each.

Sl. Namé of the Officer with Pay Scale Stage Date from which

No, place of posting allowed
1 2 3 4 5
S/Shri
R.R.Singh,I.T.0,Spl.Audit, 650-1200 810/= 1.2.1977
Lucknow
S.N.Saxena I.T.0.'A'Ward, L " : "
Najibabad )
AB-.Sin{’,‘h I.7,0.Chandausi " "
A.S.Kaushik,I.T.0,'C'Vard, " " 1 «5eTT
: Moradabad
S.I‘L.Saxerla I.T.O. 'B’\’~8.I‘d " " 1.2077
Bareilly.
6. J.S.Vel’ma,l OTOO.'E'VIard " n 1 07077
Circlel ,Lucknov.,
T I«‘.L.AgaIWal,I.T.U.'C' Ward " " 1 014‘-77

salary cirlcge,Lucknow

8. Jaipal Singh,I.T.0.Hardoi i " 1¢1.7L

2, Shri $.P. Shama,Tex Recovery Officer,I, Lucknow has

not been found fit to cross the Efficiency Bar.

Q’Q Ie - sd(S.K.Lall)

Commissioner of IncomeTax,
Lucknow,.

..0002
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learned C,I.T, in transferring me again and again
itlegally depriving me of house rent allowance,

making adverse entries forthe first time in my entire
service career and stopping the increment at the
efficiency bar are all calculated to harass me and

I will once again request the Board to give a permenal

hearing to clarify my position,

5 For allowing a person to cross the efficiency
bar the instructions provide the following conditions:=-
(a) fhe officer concerned should have passed
the Departmental Examination by the

Prescribed standard.

(b) He should be fit to hold independent charge
of a salary, refund or an ordinary Mufasil
Circle, and

(c) He has performed the duties and responsibility
assigned to him efficiently.

It has been further provided in Board's letter MNo.
106/11/71-Ad.IX dated the 21st January 1971 (Annexure B)
thatonly events upto the date on which the official con-
cerned is due to cross the efficiency bar are to be
taken into account for assessing his suitability or
otherwise to cross the efficiency Bar. The rationale
of the Board's instructions is clear. F.R.25

provides for the crossing of the efficiency bar with
effect from a pérticular date. In this very nature of
the things events subsequent to that date would be
irrelevant because F,R, 25 envisages the consideration
of the record on the crucial date and on that crucial
date only prior records and events can provide a basis
for determining the suitability for crossing the
efficiency bar, The Board's instructions quoted above
and E.R. 25 clearly indicate the relevant material and

irrelevant material. A decision arrived at by taking

into consideration irrelevant material would be vitiated

Q«QSW

in law,
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6.

upto 1.4.1976 will show that the applicant

performed his duties efficiently. The applicant,
therefore, fully satisfied the three conditions

laid down for crossing the efficiency bar and there was

absolutely no justification for stopping the increment.

10. According to the instructions of the Department

of Personnel since I was due to cross the effidiency

bar with effect from 1.4.1976 the question of my
suitability for crossing the efficiency bar should

have been considered in April 1976. The instructions
further provide that thereafter the Departmental
Promotion Committee should have met in July 1976, October
1976, Jenuary 1977 and April 1977. The question of my
suitability for crossing the efficiency bar continued to
be ignored till the aforesaid occasions. Was this delay
designed to enable thelearned C,I,T, to have time to

give me an adverse entry and make that entry a reason for

depriving me of theincrement or was the delay designed

t0 enable some other officers with otherwise doubtful

record to get some good report or the delay was Just

due to negligence is a matter best known to the learned
C,I.T, The fact remains that the question of allowing me
to cross the efficiency bar was delayed by more than a
year and some ime between April 1977 and August 1977
adverse remarks were made in my confidential report for
the financial year 1976=77. These adverse remarks were
comnunicated to me in August 1977 and a representation
against the said remark was made to the Board. I am
not aware whether the said representation has been

sent by the learned C.I.T., to the Board as i have not
received any acknowledgement from the Board so far
though I had requested the Board to give a personal
hearing to me so that I may be able to explain my position.

Further it is not clear when the departmental Promotion

&QW
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7.

Committee considered the questionof my crossing
the efficiency bar., It could not have been
considered till April 1977 because theadverse report
did got exist till that month and the increment
would not have bean stopped in the absence of the
report, it means the question has been considered
{ sometime between May 1977 and September 1977, i.e.
“]V . immediately after an adverse entry was made, It further
appears that the matter was considered either before
L the adverse entry was communicated or it might have
been considered after communicating the adverse entry
but without taking into account my reply and in any
case it has been considered even before the Board

could consider my representation.

11. I have mentioned the instructions and procedures
in paragraphs 5,6 and 7 and some of the facts in
| paragraph 10, Having regard to the law and facts
ol 1t 1s submitted that the order stopping my increment
at the efficiency bar is unfair, unjust, illegal and in
Xy violation of principles of natural Justice for the reasons
mentioned below:-
(a) That all the conditions laid down under the
existing instructions having been fulfilled an order
should have been passed in April 1976 allowing me to cross

the efficiency bar,

(b) The delay in not passing the order in April 1976 ‘
and thereafter in July 1976, October 1976, January 197%

and April 1977 in violationof the instructions of the

Board and the Department of Personnel notwithstanding that
I had sent necessary particulars on 27.12.76 (Annexure C)
when posted as I.Y.0,Barabanki in compliance with the
C.I.T.'s letter dated 10.12.76 to pass the order allowing. me
to cross the efficiency bar. Tiie order stopping me to cross

%SZCW
,4_____________________:.-------I-IIIIIIIIIIIIIIIIIII‘
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9.

irrelevant for the purpose of deciding the suitability
of crossing the efficiency bar on 1.4.1976 is not

an objective assessment of theefficiency and ability

of theapplicant but an opinion based on no material

made without any prior intimation of any fault demanding
an effeort at correction and is due to personal animus

agalnst the applicant. I have already made a representa-

tion to the Board azainst the said entry. The entry being
incorrect factually, lesally untenable zm in law and
prompted by animus is absolutely no justificutio&>for
stopping the increment at the efficiency bar,

10. The applicant most respectfully submits to the
Doard that he is the victim of a calculated =m attempt

to humiliate, harass and harm him., He craves the

protection of the Board from such attempts and prays that t

the order passed against the applicant to cross the efficie

bar may kindly be ordercd to be cancelled and he may be
allowed to cross the efficiency bar mk with effect from
the due date i.e. 1.4.1976.

‘I‘v/ Al e g vy
lla.{h\.:'_lJ.;D ]O Uy

Dated Lucknow: (S.P.Sharma)
the 16th November 1977. Tax Recovery Officer,
Incometax Department (on
Leave)
47 Nehru Nagar, Lucknow.
EnclsL As mentioned in the
petition,

Advance co%y forwarded to the Secretary Central
Board of Direct Taxes, North Block, New Delhi for favour
of necessary actionat a very early date.

(S.P,Sharma)
ﬁhZSL@UvNV‘QL Tax“Recovery Cfficer,
Incometax Department (on
Leave)
47, Nehru Nagar, Luckaow,
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XEIn the Hon'ble High Court of Judicature at Allahabad
sitting at Lucknow, Lucknow.

Sri S.P.Shama ves essesiess Petitione

Cersus
Conmessioner of Income Tae and others.

The Commissioner of Income-Tax
Lucknow,

Throughs The Inspecting Asstte. Cormissioner of Income-tax
Bareilly.

S
Sub: Efficiency Bar-Stoppaege of Increments-Income-Tax
Officer, Class II~Representation against-

With reference to the above subject I have to submit

that I was entitled to cross the first Lfficiency Bar at
Rs.810/- in the scale of Rs.650=30=740=35-810~LE~35-880=40~
1000=£B=1200 with effect from 1.4.1976 but it was
stopped by the then Commissioner of Income-tax, Lucknow
shri S.K.Lall, vide his order dated 28.9.77 on the ground
that I was not found fit to cross the efficiency bar. I

-

have already submitted my representation dated 16.11.88
to the Central Board of Direct Taxes, New Delhi but it

could not be decided so far inspite of the reminders sent
on 27.5.78 and 5.7.78. The petitioner, therefore, sulmits

the following few lines for your kind honours condidera-

tion and necessary orders:-

y That now I have been given to understand that in
reshect of class II officers all powers with regard
to efficiency bar and confimation vest with the
Commissioner of Income-tex and it is on account of
this reason that the Board have not decided ny

representation dated 16.11.77.

2. That inview of the Board's letter lo. 106/11/71-4d-IX
dated 21,1.71 the copy of which has alreadv been

enclos t g! sal 5
closed to the said representation only the events

&/Q CC\Q,M,

.0.02
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in the identical circumstances as in his case the
events after the date of efficiency bar were
ignored . A reference +to the file will reveal the

truth.

T That the existing instructions on the subject should
be applied in the xases of all the concerned officials
irrespective of cadre and position and there ahould

be no violation of rules,

In the circumstances submitted above I most
humbly request your honour and have no doubt your honour

will consider the applican@i's case in a dispassionate,

|
objective and impartial manner and allow the efficiency
bar Ww.e.f. 1.4.76 s0 that he may be saved from the

J
financial loss., For this act of kindness I shall ever |
l
remain grateful. ‘

Thanking you.

Yours faithfully,

( S.P.Shama)

Income-tax Officer,
Dated 16thJuly 1981, E. Ward Bareilly

| &QQQ,\JW\_Q ‘







In the Ho

Sri S.FP.S

Commessio

The Inspe c*;ng Asstt, Commissicner
-
of Income tex, Allahabad.
Subject:-Efficiency Bar-Crossing cf Instructions-Regarding-
LR N J
Please refer to your letter DQ.F.No.,10(c)/74/6283 dated

te

dated 31

rce the bar against the Government servant he should

be inform

onlyv events
N

cross the

his suita

3« 1t @appears that the clarificatio

CIT Kanpu
received

RS S—
tne same

general position as indicated above,

necessary

Sharma . -

terms of Department of Personnel O.M. No.40/1/73-Estt(4)

; A T 2 o s Eraldmad  sde dels U T T
0 cross the Lebe 15 TO De Judged at TNe apl .‘“\)_era:‘.t@

ur as referred to by you in your letter, was

by them from the Board in scme particular case anc

at Allahabad ' !
sitting at Lucknow, Lucknow. 1

n'ble High Court of Judicature

Petitioner

Versus

m 3

ner of Income Tax and others. \

Govermment of India !
f h@ Commissioner of Income Tax
Lucknow=I1 Lucknow

(

e12.1973 circulated under this office endorsement

2,

34 5/L6 dated 23.2.1974 the fitness of Government

the E,B, i1s due and in case the decision is
ed about the decision., Thus it is cleatr that
upto the date on which the official were due to
E.B, are to be taken into account for assessing
bility or otherwise to cross the L.B.

. circulated by the

is not avaialbe in this office records, the
however, provides

gulde line,

9\£XZL4;)J\Af-£\

Sd/R.K.Singh/ITO (HQ)Adm.

for Commissioner of Incometax
Lucknow=II, Lucknow,
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Sri Kashi Nath Srivastava presently working as Upper

o~

-

Division Clerk in fthe office of the Income tax Officer,

I
L

Salary Circle, Lucknow was drawing a pay of K.192/- w.e.f.
1241.,1973 in the old scale (130-5=160-8-200 EB=-250-LB~8-280-
10-300) . consequent upon the passing of the Departmental
Examination for Inspectors he was allowed two advance
increments and his pay was raised to R5.208/~ Weesfe 23.7.72,
vide order dated 31.8.1973 of CIT, Lucknow, The same order
read in para 2 thereof that Shri K.N.Srivastava could be
alloweéd his next increment only after he is declared fit

by the competent authority to cross the stage of efficiency
bar. Shri Kashi Nath Srivastava, vide his application dayed
14.11.1973 addressed to the IAC, Lucknow applied for

orders for crossing the efficiency bar in the UDC scale.
The order allowing him to cross the efficiency bar was
not passed by the competent authority and the IAC, Lucknow
as per his letter P.No. K/74 dated the 6th June,1974
informed the officer under whom Shri Kashi Nath Srivastaba
was working saying " The official concermed myx may please
be informed on his application for crossing of the E.B.
cannot be considered in view of the adverse-remarks

already communicated to him confidentially. He must

improve before he is allowed to cross the E,B.".

2. Shri Kashi Nath Srivastava there upon made a
further petition dated 29,1.1975 addressed to the IAC,
Allahabad (By +then the IAC, Allahabad had assumed the
administrative control over the I.T. Officey Salary Circle,
Lucknow) stating that since the efficiency Bar operated
as on 34241973 it is only the CCR for and upto 72-73 tha

. i a XL 5
could he taken into considéation .

U= i 2
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As the advance entry related to the year 73=74 that

could not be the Peason for stopping the E.B. due to

him as on 3.2.1973 as only the events upto the stage

Of crossing the E.B, that can be considered, The CIT

has also supported this view vide his letter) No.47-498
dated the 4th I arch, 1975 addre essing to the IAC, Allg ahabad

on a reference made +to him by this office.

. Thereafter the CIT has intimated that the adverse

remarks for 73-74 have been expunged. The ITO (Eqgrs) also

wrote same-

"I am directed to request you to review the matter

of his Crossing efficienc Cy bar and infomms

4, I have perused the confidential record of Shri
Kashi Nath Srivastava, The record for the years upto

72=73 does not contain any material which could Justify

non-allowing him +to Cross the efficiency bar w,e,f, 3

Infact, he has also shown condiderable improvement

no

in the post 3, 21973 period, Sri Kaghi Nath Srivastava
is accordingly allowed +o Cross the efficiency har
Weeefe 3,2.1973 as per the regular order Separately

mada,

-.JC / ., 'l. P '1.1‘]() S bd‘\v a

| C Inspe ting Asstt.Commisai one;
((/\Q*J : - s 2 (_\ Qs “e l A _):) LT,
/ \/\,\_c(‘\ Q

OJ:\ JxlCOIH’ ta “,x._]_';c.uu,f




—

-

st

(W

o




- |




% Brexuange ) /

/‘ T NI A
yrutan aypsr argsa, Ak )
R, L
FZrs 1 1-5-82

rrEy b Nard-arsy af ewrPent e

gyt grr Ty ¥ art W arEn
AT -l e fa gemePeay eny Py ¥ myafem wros o
29014, 5,0y k) Pass 15-11-75 N A& ¥ gx w oo
29011 1/T8-JAW =6 2% T~ IO l”l(\ ¥ a: I N nfua nfats
T PaoPomt ¥ aren: qr e ﬁm HIIFHT .vﬁ’rmf‘vﬂ‘gm‘»’n"g

Ay T AT st ¥0 650-30-T40-35-810-201Y0 35 an

t AO=1 00 BotYo-4 1200 ¥ Haswra N o@w 3 arad Pafhy Y s
4 N L \ £
‘ Hoagr? bt mrr AT A afa A st X
}ﬂ‘h(() HTvi A ey 0 Fan arava d ¥0 6501200 -
A F1 HTH Zar it ura Aerparer M Foew
:5\ $1 7T A mara g1 wem
&Y omf Y e owTen
¥ | 2 3 A
1
- tﬁm"'!niﬁ*@"’*fﬁ, T 108 | ¥b | OOf "

ATIFT & iy,

ga-1 ), orarara |
2~ e r'ﬁ‘,dll'k’ﬂ M "”’li‘\, | =8-198| $O1 00 =
"o "ar &, At
vayvar gave gt =~ 18-1981 ¥O B Qs
aruny ATV ) "4 8
AFh Fea, AR |

FOATY (30T, Azt atewT Y, 2968 01000
fas ¥ jaaa |
q-ai- A1, I=3-198¢ 0 1000
Hrn rwTY, "N ar d
mﬁamm ( i
(m.ul watT K I-9-19e8 O B\ Gis
ATt e Y Pt

12 Y- a% wr, | <9-~1968 €0 8)Q

arusy afewt O, 51yl

i ! L

/LQCL/\QJ\JWMS& y‘ﬂ: jounae g/




[

: : . ' A 4

ik il
a- - ¥ qyoR, 1681 ¥FO BN /=

armwy Ty, A’

?ﬂ.ﬁ'?}r‘ﬂ |
9- Freof) o @ AT FAar,  1=-7-1081 ¥0 BIO/=

Fe=Y e, AT

fop mef om g
FITRT A7 {41, AR |

T UHT, A0 44,76 fa71% a@3swn 17 -5 a9 L

gPefafn gasn ofa arem s F10a18Y LR S i
o PRI veroE Fravt aryad, sdef) IR qIAT N, A

PaY e neveas arome argaa Al afgararara ’

o2 FTACEF Mar af e 3, 57 crge oo, @
3~ feff vm o emraY 2y farm A g
4 ¥ OFF, AR AL O ATATE |
5- mrofa ewar, Frafe @ ORT AT, TS |
6~ aspamTa w1 10 yfatr |
2%
¢ Qio¥0 AT ey B
o HTUHT A eproa Vg fuvn §
/&& '(\L‘,Lubw\, o g ATTET 5 T, A b
adm

1K1 7




- e U R i ke )
SHke uWIOTRT
1D He\gideg S CU2a/ehy s o

2
= ; : Rl PR e e

\v\ A\ -&\—ow’wg \%ﬁ{\« QQ\VY‘_/ L—MQWD}Q/

~

=2
"o ety U\ o
/

\Mi \0. Gt\\aﬁgz

N

C . S.Q-%\qc\vmo\ - = . Q&Xx—ﬁ‘

\ v oW }}Mckj.cx N—

) \ | J‘
‘ o Q\ﬁ\l '\K ("’\/\L’//'u




R '::\"/"""t

7 72
o,V

J
-
" ' 1 - N e
T
1982

AFFIDAVI /&/)ﬁ

HIG‘H
..ALLN- {AHAD

b 3




—
!
" 1‘
%
- \
®
Tr 2 A
- Vels '\ arg
L4 5 1 1
N ? - N e R AR~ “OAsda e 4 e SEXERK ¥
[® iy S SRACAINALY
" 5
i w=ds n A ~ -
- A v bale wid dA WTIAL LD C 3 { ‘
i Mad ds ldp. ’ adldld
s 43 1 4
o CR whe AV v @8 ) I
(=3 A U Ay o VY AU WA CWEGC e
) ~ o
" ar N 1 . ;
Ml L Wb L 1 - 5 by 7
4 Ll iy duLCl' L g (= § &~ K
1 ol o 8 3
- CAvke o - .
$ w/ ~ 3 WlC GO,
T 1 - b 3 S
LUCKIIOW S Q l/\g-/‘)\/\/\,\ <
T L
De +
Avqer 40 A - ® S
18 10, o [ @ YA
T 2 e £ e
de  ATLA LG L
J Via A4 el
) o
J 4 LIC o
ol SR e B D (= S ,.L.‘,‘J., LA id

5
!
.
S
~
S
%

- 4 N
@) »
"ot Md Ly LK L1C

have satisffed myself by examining the devonent +he

(& - PULIC al
- 3 ' N
. Aal4 SR 8 tha ) L AnE e - X
LCLULILTIILS Cile 3 2 ay
N o e 2 a A e ~

mne.

NI B RRYL IEC T )
High Court, AMahabad
Lucknow Rf-;)c.




'y : : 4 J | ﬂ
V4 7, Th Hpl. Crerf & \,'/.,’ % calicrs e/~ L > /e b /,'// L
= VNS . 56 AERa

TN (awd) 2 ~
Tﬁ'ﬂﬂﬁ :uama:\ i a$laaarqt @;(
Bt & -
e
o Y6
; %ﬁ a1 (T
L m
' Untom of FSha 2.0 @/fs—p AR @0RO
A

do gERAT WMt WA A e Fo
TR fod gEgAr & WAl IR T R

J “/,; ‘

e qEITT

RN IR (79 B A0 [FF F1H0 § M
fo@ dar § gA ARIAT A TRA AGET W AN Fwq
IR ER0 A $F WA T N3G T TR F T 777
FI§ FOF AT F A AZA W TA@ O 7 Ry
W FUT A &I I B A GIZAOAT A THAA
AT a9 HAG T AU gA@ S/ gAR O 9
gEarR @ I & M aqhEF T GHIAT ITH
a0 FE ST A B WA 0 A [whwa] #=@
ifaa fhar s7a0 JOX T FAR TEA-TIT [SEa@d]
iz | @8 @ a9 fgsa ® - 909 aggT T R
N T qT FAAE TAR GIA HAFLE AN A T
wHHL F@T § % A g0 0 W Wg a0 el sqq o0
FIT & AFAT Y TR FFGAT WA QA H TF qTH
R s Faat @ SEr & 9 R R IR l
W@ @ gR | ZEfET 9E aFmeawm fwe R &
T 1@ T TAT W FHHE AA | 7&.( gn

a9 &
i ‘__i,o giﬁiqf R T T T,
qAT wBT

aslsst g i
A () T ()
i '\ v\ '_ 1 "\/‘_/‘ :
[ L e Re

—————



4 . " ’7
, =

.E:lo e Fh?‘l"!“mf\ ____,“.(:‘At,'itj‘ f!PT/A‘nD”i(:‘) nt

AN icatl ¥ AT @ 71 ,“7 he T 1.1¢ ~ f ‘-c:l e
- Dot 4= iy aQ ) o 700«
Writ=-Petition No: 3921 of 1°5Z2.

a ; oo il A 7 L - I
The abdove=named annlican £ mnet resnectfully submibs
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In the Hon'ble High Court of Judicature at Allahabad
Sitting at Lucknow.

Writ Petition No. 3921 of 1982

4 - 1984

. AFFIDAVIT
91
+ HIGH COURT
ALLAHABAD
S.P.Sharma eee Petitioner
VSe
Union of India oo Oppe party.
\) (’
| Affidavit

h/I’ the deponent Sri B.K.Verma,
aged about 3¥ years, s/o Sri Guru Dayal
Srivastava, Tax Assistant, Confidential Branch
Office of the C.I.T., Lucknow do hereby

solemnly affirm and state on oath as under:

1. That the deponent is working as Tax
Assistant in the Confidential Branch in the office
of the C.I.T., Lucknow and as such he is fully
conversant with‘the facts and eircumstances of the

La¥

case.

2e That the above noted writ petition

.B. K\\‘M




had been filed by the petitioner praying
therein that the opposite-parties

may permit iﬁxmxnxxx the petitioner to cross
the efficiency Bar with effect from

1st April, 1976.

e That the petitioner has
under the order dated 26.10.83
zxeex passed by the C.I.T., Iucknow

pernitted to cross his efficiency bar

with effect from 1st April, 1976 at the

stage of is. 8106 A true copy w///'

of the said order dated 26th Uctober, 19§
is being annexed herewith as annexure

no. S=1 to thig affidavit.

4, That in the above circumstances

the relief claimed by the petitioner




(o

4,

already being given to him, this

writ petition has become infructuous

i 1 and a8 such it deserves tobe dismissed
as infructuous.
Dated Lucknowe.
May Q s 1984
| .
' B Voo
i
Deponent.
I, the above-named deponent
“ : )
al do hereby verify that the contents of
paras 1 to Q of this affidavit
\/ are true to my own knowledge. No part
QOL ofit is false and nothing material
3 ) (ry@

has been concealed. So help me Gode.

DatedLucknow. Deponent.

May ﬁgﬂ 1984. "\3‘.\@\/9%

I identify the deponent above named

who has signed the affidavit before

me %7[ /\)@/“”/a/”—
. Clerk.
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Solemnly affirmed before me on 2 -

at 9,%€f améyﬁAby the deponent Sri B.K. Verma
who ig identified by Sri Brij Nandan
Srivastava, Clerk to Sri S.C.Misra, Advocate,

k\
High Court, Lucknow Bench, Lucknow.l have

satisfied myself by examining the deponent

that he understands the contents of the

affidavit which have been read over and

eAplavned by ne.
4 %va WAL ™

i v;ai | CAJ’ §
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" »‘ \\ \‘/
Tn the Hon'ble High Court of Judicature at Allahabad,
Lucknow Bench, Lucknow.
FH ¥
Nk
W Courty P - (w) of 1984,
xl &‘M&Tw’"':
Inre:
Writ P etition No.3921 of 1982,
S.P. Sharna. e - Petitioner-
applicant.
Versus
Union of India and others. - Opposite
Parties.
v
AFFIDAVIT.

I, 3.P. Sharma, aged about 56 years, son
of Late Sri Baldeo Prasadgg resident of 47 Nehru
Nagar, Lucknow, posted as Income Tax Officer, B-ward
Lucknow, do hereby solemnly affirm and state as

under:-

1.That the deponent is petitioner in the above
noted writ petition and is fully conversant with the

facts deposed to hereunder :-

o, That by means of the aforesaid writ petition

the deponent has challenged the order stopping him

from crossing the efficiency bar w.e.fe 1.4,1976

which is pending decision in this Hon'ble Court.

3. That the dpposite parties have filed a




“

mentionling therein that

a
the petiticner has bsen allowed tO cross the

opre SRS —— L TP, e ~ /‘ ~ + 3 WL T - 3
fficiency bar We€ele 1.4,76 vide oraer dated

; " b o T
6. 10,1983 passed U} the Commisgioner, 1ncolie
» B . A tnA - - e | - -
lax, Lucknow. =0€ cpposite partles have also
: 3 ] 2 4+he it D 5 kel o o PR 5
applied for dismissal oI the writ petition OH the

ground thet the relief sought for 1n the writ
retition has been granted 0¥ the department
1S S the writ petitlol has become infr actuous.

he has been allowed to Cross the efficiency Dar by

order dated 2%6.10.,83 but he 1is still not being pall

his resul tant dues on account of

efficiency bar whi ch gmounts in thousangdse
Y ’

e

5.lnat it is expedient in the interest of
justice tha t the opposite parties be directed to

L - increments etc.,‘
yay the ,:’:ues;:/to the pe titioner foi rthwith.

Lucknow dated .

V
November <7 1984,

Verification,

I, the abovenamed deponent, do hereby verify

that the contents of paragraphs 1, 2, 3 and &4 of
this affidavit are true to my Owi knowledge and
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Central Admingstrative Trisaral ( "\./)
Cireunit Beneh LuwekmeoW

T.A. N9, 1074/87(T)
S.P.Stama “ f g PP T e e 0BT e g Appliﬁant.
Vs
Unien Of Imdia &\W Lﬁ‘r}.... e®oes Resgpondents,
& 13.8.91
»

Hon. Mr, Justiee U.C.Srivastava V.C.
Hoa, Mr. A.,B.Gertail A.M.

Nore asppears fer the applieant.
It asppears that the applisant is rct laterested
im pursuing the matter. Evesm the metice had
been issued te the applicant.

The applieatiem is dismissed for
default orf the applieant,
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IN THE CENTRAL ADVINISTRATIVE TRIBUNAL (/'ﬂ?
Circuit Bench, Lucknow.
No .CAT/BKO/Jud/ ) \A dote ahe 002790

T.ANo, foNY. \(Eﬂ Lof 1990 (T9)
e .l é\(\&)\:ﬁ@ ....... ... JApplicants.,

‘Varsis,

K&Ml&\/l : % : %Y\C\J;QQ. ok v ve s ssRESpOndents,

RS %)'m . S W\Mmﬁ \QY\\O/L

- 5@\ 2 MS Coumnel  gok Sndia
| , : , | \\\%\“ CC;U\RS MR Y. VE VS S

Whereas the m'rI‘O_Lr]dll/ noted cases has been transferred

RPN, .under the provision of the Admini-
strative Tribunal Act 13 of 1985 and registered in-this Tri-
bunal as above, i ; X

Writ petltlon I\m{?)()?ﬂ\. \\8?/ The Tribunal has fixed date

of 19. of Gt Y .1990,The
of _the._ Co th ofU Lo M Gen v ees » hearing %ne matter Leey
i No#\s.aTising out.of if no -appearance is magle
p‘ﬁ O.T;dcr Qateo .......... S5 atels on vour oehalf 'D\/ our ‘séme one
passé@ OV s A a5 ¢ oo afeaiens s in, duly authorised to Act and Plead
~ e IS . o)l / ......... on your behalf ,
k L ..v.',;l‘i L R ) l. s J :
\ Y _;J?
17 -
A & ’f aan
f Thé matter will be, hedra la decider ‘in —-your :
absenCL. “Given under my hand usl of the frlbuno‘ this ‘3& *e
o i day of. \

: .
Kerdre, o o
) E}_@thlxaﬁ) &

,}_.5\3\"! :

e -2k
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